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INTRODVcnON 

I. the Chairman. Committee on Public Undertakings having been authorised 
by the Committee to submit the Report on their behalf. present this 77th Report 
on Action Taken by Government on the Recommendations contained in the 
46th Report of the Committee on Public Undertakings (Seventh Lok Sabha) on 
Electronics Trade & Technology Development Corporation Ltd. 

2. The 46th Report of the Committee on Public Undertakings was presented 
to Lok Sabha on 29 April. 1982. Replies of Govcmment to all the recommcn-
dations contained in the Report were received on 20 January. 1983. The 
replies of Government were considered by the Action Taken Sub-Committee of 
the Committee on Public Undertakings on 26 April. 1983. The Report wu 
finally adopted by the Committee on Public Undcrtakinp on 27 April. 1983. 

3. An analysis of the A9tion Taken by Government on the reoommcnda-
tions contained in·the 46th Report (1981-82) of the Committee is given in 
Appenda. 

NBW DBLm: 
""riI2S. 1983 
Ydl.wIkIuI S. 190' (8) 

MADHUSUDAN V AIRALB. 
Chairman. 

eo-tnH 011 PublIc U".,lIIkIItgl. 



t1tAPtER t 
REPORT 

This Rcport of the Committee deals with thc action tabn by Govcrnment 
on the recommendations contained in the 46th Report (7th . Lot Sabha) <>-f the 
Committee on Public Undertakings on Electronics Tradc & Technology 
Devclopmcnt Corporation Ltd., which was presented to Lok Sabha on 28 
April. 1982. 

2. Action Takcn notes,havc been, rccc~vcd from thc Government in respect 
of all the II recommendations contalDed ID the report. The recommendations 
havc been categorised as follows : 

(I) Recommendations/observations that· have been accepted by 
Governmcnt 
SI. Nos. 2,4-11. 

(Ii) Recommendation/Observation in rcspect of which the Government's 
reply has not been acceptcd by tbc Committee 
SI. No.1 

(iii) Recommendation/Obscrvation in respect of which final reply of 
Government is still awaited 
SI. No.3 

3. The Committee will now deal with the action taken by Government on 
some of their recommendations. 

0 ...... 

ReeoDUDeHatioDS (Serial Nos. 1 ucI 8 Paras H.I ... 11.8) 
4. Having been informed that the objectiveo( the' 'Electronics Trade & 

Tecbnology Deve10pment Corporation Ltd. as set out in its Atticles of 
Association were found to be somewhat unwieldly and . needed 
to' be redefined, the Committee had inler-alla recommended' that 
objectfves and obligations of the Corporation should be redefined 1llid' spelt 
out clearly. In this context the Committee had pointed out that ,it did not 
approve of the thinking of the ETTDC that its objective was research and 
development to promote only exports. According to the Committee the 
Corporation bad clearly an obligation to upgrade the clectronic industry 
u a wbole. 

S. The Government have, in their reply. mentionod that tbe objectives flf 
ETJ'DC, as spelt out in the Memorandum of Association of the Company are 
already adequate and wide taDging. 

6. De oItjectI..- ............ as speIt oat .. tile ArtJdeI of Auodatloa 
01 tile Co...., aN ..... ., ....... 1 ••• he'" whIe......... .. pneiIIII, 
...... ~ the IIicre .lJletn.I ............ 01 tile Corporat'" ... q 



be spelt OIIt ,ery clearly aDd In DDambiguous terms with a view to pro,'.", • 
,roper orieDtatioD for tbe activities of tbe Corporation. .The Committee 
reemmead tbat the DepartmeDt should lay dowD the objectives aDd obligatioDs of 
the CorporatioD ID precise terms S$ 811 to enable a critical evaluatioD of the 
performaDce 01 the Corporation with rer.teDCe to those obJectives. The 
Committee Deed h8rdly poiDt out that in terms of the directive Issued by the 
Btirela'of l»DHc Ellterprites hi Noy.laber, 1970, oltjectlves aad ebUgatloas of 
eaeIa ,aMle adertak1llg haft to be laid dowD witb the appro ... of Govel'DlDellt. 

De\,elopIDent of Telephoae IDstrameats 

RecommelMIatioD (Serial No.4 para 11.4) 
7. Dealing with the project for development of telephone instrumonts taken 

up by the BTTDC, on which the Corporation had already spent Rs. 12 lakhs 
,without taking the approval of P & T Department, the Committee desired to 

be informed of the reaction of the P & T Department and whether the project 
would be viable. 

8. The Government have, in their reply, stated that the telephone in'trument 
developed by ETTDC has not been finally accepted by P & T Department. 

9. Now that the telepholle ID,trameDt developed by EITDC bas Dot beeD 
,acctpted by P • T Dep.rt__ there ca. be 110 co.....erlcal prOliuctiou aDd 
tberefore tbe questloD 01 viability 01 the project docs Dot arise. The Committee 
caD oDly bope tbat DO iDfructuous expenditure will be incurred 08 accouat 01 

( I.ck 01 care o. slleb project. without laltially taking the WIer Departaeat lato 
eoDtldtllCe, ID latHe: 

R.p ....... t.tlOD from lormer CbalrmaD-cum-Managlng Direct~r 

10. The COllUJllttee reeelve4 a representation dated lst Juuary, 1983 011 
.t"'~b Report from the lormer Chairman-cum-Managlng Director 01 ETTDC. 
,'I'be Committ", cQUlidered the representation after obtaining comments tberc:oD 
kom $he Dvartmellt 0,1 ElectroDics. The Committee do not ftad It necessary 
tCt, modify aDY of the con~lusloDs/recommendatlon$ contalDed la the 46th Report 0" :the It,slsol tbe !epresent!ltloD. 



CHAPTER 1I 

RECOMMENDATIONS THAT HAVE BEEN ACCBPTED BY 
OOVERNMENT 

RecolDDlend.tloa (Serial No.2 P.raM'" II. 2) 
The annual contribution of the ETTDC to the trade in eJoc.tronica consisted 

of import sales ranging from Rs. 9.89 crores to Rs. 12.04 crom and export 
sales ranging from Rs. 0.81 crore to Rs. LSI crores durin, 1977-81. This 
was less than the modest target set in its budget. There is no evidence of 
sustained effort to improve the capability of existing electronic enterprises in 
the country. Some attempt has been made to promote production ventures on 
the basis of borrowed technology to cater to export market. This attempt hal 
not registered any success so far. The Committee feel that the emphasis ShOdld 
be on upgrading of the electronics industry as a whole to cater to homo 
consumption as well as exports. 

Reply of tbe GovtrDllleDt 
~ recommendation of the Committee has been noted. 

[Deptt. of Electronics O. M. No. 4(12)/8()'PUC dated19.1.198S.j 

Recommeadatloa (Serial No. ~ Par~. IL 4) 
A project for development of telephone inltrumoot't bas abo been taken by 

the E'M'DC and the know-how has been transferred to Oujarat Communica-
tions &: Telephone Ltd. for production. It is surprising that approval of the 
P A: T Department is yet awaited for tho commercial production to start. The 
ETI'DC bal 10 far spent Rs. 12 Ia.kha on this project. In this connection tbo 
Committee recall tbat the ITI is already proposin8 to 80 in for foreip 
collaboration for updating its telepbone instrument for mass production. Tho 
Committee would await the reaction of the P & T Department to the projoct of 
the E1TOC and whether the pro~t would be viable. 

Reply of t .. Go ....... 

The telepbone instrument developed by E1TDC has not been finally accepted 
by P cl T. 

[Deptt. of Electronics O.M. No.4 (12) 80-PUC dated 19.1.83) 
Co ....... 01 tile C;:~ 

Please see paragraphs 7 to 9 of Chapter I of tbe Report. 

RC\COBUDead.tioa (Serial No.5 Para....,.. U) 
Thc ETTDC has fared badly in yet anothcr project for manufacture of 

Perritt! Corememory stacks through the ECIL for export to USSR. The 
commitment from the buyer to buy the product b'as been prosrcllliveJi scaled 

3 



4 

down to uneconomic levels. The EelL has spent Rs. 40 laths in establishing 
production besides Rs. 5 lakhs spent by the ETIDC towards licence-fee paid to 
the coUaborator. The product has already become obsolete in USSR and no 
export has taken place yet. The Committee trust that learning a lesson from 
this experience the ETTDC will avoid los~ for itself or for sister Public Under-
takings in future. 

Reply of the Govemmeat 
The Committee's recommendation has been noted. 

[Deptt. of Electronics O.M. No.4 (l2)/80-PUC dated 19.L83] 

Recommendation (Serial No. 6 Paraaraph II. 6) 
The three foreign offices of the ETIDC at Warsaw, Moscow and Los Angels 

have contributed precious little to the income of the company. An annual 
expenditure of over Rs. 10 Lakhs is incurred on these. Now that the ETIDC 
has shifted ilS focus from the East European Countries· the desirability of 
closing the Moscow and Warsaw offices should be considered. In any case it 
should be ensured that all the foreign offices are made commercially 
viable soon. 

Reply of the GoverDmeDt 
The recommendation of the Committee has been noted. The Company has 

. been directed to make its foreiln offices commercially viable. The Moscow 
and Warsaw Offices have been revamped and their operations are being wat-
ched. A stage has not yet come for their closure. 

[Dept!. of Electronics O.M. No.4 (12)/80- PUC dated 19.1.1983] 

~mmeadatloD (Serial No. 7 Paragraph II.) 
In the area of technology development the record of the ETTDC is very 

poor. In fact there is hardly any technology development. The company is at 
best endeavouring without much success to improve production engineering 
capability on the basis of borrowed technology. The return on the so called 
technology development has been insignificant. As against annual expendituro 
ranging from Rs. 11.53 lakhs to Rs. 16.62 lakbs during 1978-81, the income 
was less than a lakb of rupees, although aD aDnual income of Rs. 10 lakbs 
was anticipated. The development projects therefore call for a critical review. 
Projects which would not be made viable should be dropped early. 

Reply of ~ Govenmeat 
A critical review of the development projects is under way and such of the 

projects, which are not found to be viable will be dropped. 
[Department of Electronics O.M. No. 4(12)/80 PUC dated 19.1.83J. 

Reeom ..... tlH (SerIal No.8 P .... papb II 8) 
The objectives as set out in the Articles of Association of the ETfDC 

embrace upgrading the electronic industry, developing exports or electronic 
JOOds, or,anising imports or electronic itCllls for internal distribqliQO and 



monitorUlJ full aa9 !updated information regardiD$ development and production 
intbe field. of electtoni.cs abroad., The last function has since been taken away 
from the, compasy and entrusted to the Deparlnlent of Electronics. The 
Committee do not approve of the thinking of the EITDC that its objective is 
research and development to promote only exports. It has clearly an obliga-
tion to upgrade the electronic industry as a' whole. 

Reply or tile GoverDlIlCIIt 
The recOJtu~endation or the Committee has been noted. 

[Depar.tment of Electronics O.M. No. 4(12)~80.PUC dated 19.1.83] 
Commeats of the Committee 

, Pleaseste paraseaphs 4 t06 of Chapter 1 of the Report. 

Reeo ....... tiOD·(SeriaI No.9 Par .... apllll. 9) 
The struetute of 'the Board of the 'ETfDC as envisaged at the time of its 

setting up provided (or a part-time Chairman and full-time Managing Director, 
Director (Finance & Admin;gtration) and Dierectcir (Marketing). However, posts 
of Chi nn aft and Mai1aging Director were combined for somt time and a Direc-
tor (Technical) was appointed. There was no Director (Marketing). The Com-
mittee take exception to the noa-oper.tioa at tbe pott of Director (Marketing). In 
this connection they note t~ observ~tions in. the corporate plan of the company 
that there was no overalr aggressive marKeting plan that' there was little market 
research :activity 'leading to Iost'OpportunitiCs and that there was insufficient 
contact at appropriate levels besides poor report with the industry. The 
Committee, therefore, urge that a Director (Marketing) should be appointed 
without further delay. For an organisation of this size and nature there need 
not be more than two full-time Directors other than the Cbief Executive on 
tbe Board. 

Reply or the Govel'lllllellt 

The committee's observations have been noted. It has also been noted 
that the committee do not deem it justified to have more than two full time 
Directors ill addition to CMD. Since there are already two fuJI time Directors, 
oDO of whom is Director (Tecbnical), it is submitted that the induction of a 
D~ector (Marketing) may await the retirement of the existing Director 
(Technical) who is to superitnnuate in November, 1984. It may, however, be 
mentioned that tbe present CMD bas been in the marketing discipline during 
most of his service career, and the marketing side is therefore gettinl adequate 
attention. 

[Department of Electronics O.M.No. 4 (12)/SO-PUC dt. 19/1/83] 
Reeom ...... tIoIl (SerIal No. 10 Parqrapla 11.18) 

An abnormal situation tbat developed in the Board of EITDC culminated 
in the Withdrawal of powers of the CMD which were vested in a sub-committec 
of the Board by resolutions brought at a meeting of the Board held in February 
1981, expressin, Jack of confidence in the CMD. Without sitting in judpment 
on the issues that led ~ this, the coDUllittcc feci that lOCh action u the directon 



hnve taken'in this case was Unteemly. The committee hope that "IUck a situa-' 
tion would be avoidcdand the normal procedure of reviewing the 'performance 
of the Chief Executive and taking suitable action by govornmentfoUowed' in 
future." 

Reply ,r tile Go ........ 
The recommendation of the committeo has bocD noted. 

[Department of Electron,icl O.M. No. 4 (12)/~O-PUC dt. 19-1-83.J 

RecellUMllClat ... (Serial No. 11. Par ....... 11.11) 
The Committee are also not happy about the way the complaints against the 

management were hancHed by tbe department. Certain corapIaiats rccei_ in 
January 1981 from some MPs were asked to be enquired into by an oflicer of 
the level of Director iu tbe Mlniatry wbo silo bappend. to be a government 
nominee on the Board of the ETTDC. Tho Committee feel that the CMD 
could have been given an opportunity to explain his position ViH-¥U the: com-
plainu and the preliminary enquiry entrusted to a failly &CIlior of6a:r 
unconnected with ahe mauaCilQCllt··of ~ En-IX:. Thoy UU&t Ulat ia futbot 
this course would be foUowed. 

RepI"., tbe 0..._1. 
The recommendation of the Committeo has been Doted. 

(DopartnlODt of Elcctroai.·O. M. No.4 (I2)11O.PUC cSt. 19;.I .. S3.} 
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ChAPTER IV . \ 

RECOMMENDATION IN RESPECT'Of W~nCH REPLY' OF 

GOVERNMENT HAS NOT BEEN ACCEPTED BY THE 
COMMITTEE 

Recommendation (Serial No.1 Paragraph II. 1) 

The Electronics Trade & Technology Development Corporation Ltd. was 
incorporated in 1974 as a Government company to accelerate the growth of 
electronics industry in the country through technology development and foreign 
trade. The Committee's examination has revealed that the company has failed 
to achieve any significant growth in its 8 years of existence. Its organisation 
and management is weak and the m~ement lacks cohesiveness. It has con-
fined itself mostly to imports which have largely been canalised. It had made 
feeble attempt to develop export-oriented production by borrowing technology 
and its contribution to exports is insignificantly small. In the areas of exports 
and imports it has at best projected an image of a poor middleman. Its 
financial management (especially cost, credit aDd inveDtory control) is unsatis-
factory. The working results for the year 1980-81 have disclosed considerable 
losses. The Committee trust that OD the basis of this Report the objectives and 
obligations of the company will be redefined aDd spelt out clearly, the policies 
and programmes reoriented aDd the management revamped so as to make the 
company an effective iDstrumeDt of eDsuriDg growth of electronics industry in . 
the COUDtry. 

Reply of the Goy ........ t 

The objectives of ETTDC. as spelt out in the MemoraDdum of Association 
of the Company are already adequate aDd wide-ranging. The obligatioDs of 
the Company ftow from these objects aDd are, therefore, comprehensive. If the 
Company has not been able to play its role effectively in the past, it !s because 
of certain deficiencies in management and policies and programmes of the Com-
pany which the Committee has pointed out. 

A new CMD has siDce beeD appoiDted aDd the Board has beeD recoDstituted: 
It is hoped the CompaDY's policies aDd prolUamrnes a8 now SIlting evolved, 
will make it aD effective iDtrumeDt to cODtribute towards the l1'0wth of electronics 
industry in the COUDtry. 

(Deptt. of Electronics O. M. No.4 (l2)/80-PUC dated 19.1.1983) 
C ...... of tile C...ttt. 

Plcue _ paragraphs 4 to 6 of Chaptor 1 of the Report. 

• 



CHAPTER V 
RECOMMENDATION IN RESPECT OF WHICH FINAL 

REPLY OF GOVERNMENT IS STILL AWAITED 

ReeolllDlelldatloD (Serial No. 3 Parqrapb No. D. 3) 

The Company took up a project for establishing production of 12' black and 
wbite TV for export to USA on know-how obtained from the buyer. Tho 
Company assisted a private concern (Orient Vision) in implementing the project. 
Though Rs. 70 lills worth of components have been imported by the EITDC 
on behalf of Orient Vision for manufacture of 20,000 TV sets only 5,000 setl 
have been manufactured. Of these, only 1,000 sets were exported and that too 
below cost. The price is expected to improve on receipt of quality certificate 
from the buyer. The certificate has however not been obtained 80 far. An ox-
penditure of Rs. 1.11 crores has been incurred by the ETTDC on behalf of 
Orient Vision and no part of it has been recovered. The private concern hal 
disputed its liability to pay interest on its outstanding dues. The Committee 
take a serious view of the casual manner in which the project has been sponsored 
by the ETfOC and the large imp.)rt of components without ensuring the pro-
fitable marketability of the pro:lucts. This should be enquired into and a 
report given to the Committee bringing out inter alia the action proposed to be 
taken. 

aepl, of tbe Go.,emment 
A Committee has been appointed to enquire into the matter. Its report it 

awaited. Final reply will be submitted on receipt of the Committee'. 
findinp. 

(Deptt. of Electronics O. M. No ... (l2)/80-PUC dated 19.1.83) 

NIW DIILRI; 
Aprll28.1983 
J'/IiMIIcha 8, 1905 (S) , 

MADHUSUDAN VAlllALB 
ChllJrntIJII, 

Committee 0,. Public UNierlllkttlt •• 



APPENDIX 
(Vide Para 3 of Introduction) 

Analysis of actt." tllken by Go,ernnunt on the reeOll'l"",,,llations contained 
In the Forty sixth Report of the Committee on Public Undertakings (Seventh 
Lok Sabha) 

I. Total number of recommendations made 11 
II. Itecommendations that have been accepted hy the Government 

(vide recommendations at S. Nos. 2 and 4 to II) 9 
Percentage to total 81.8 % 

Ill. Recommendatioo which the Committee do not desire to pursue in 
view of Government's roply. Nil 
Percontage to total Nil 

IV. RCC()mmcodatioll ill R8pect of which reply of 6overornent has 
DOt bccm aweptcd by the Committee (Vide recommendations at 
S. No.1) 
Percentage to total 9.1 % 

V. Recommendation in respect of which final reply of GoveroQlCDt i. 
still awaited (Vide recO(llmenciations at S. No.1) 
r. .... tap to tet.t i·1 % 


	001
	002
	003
	005
	007
	009
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022

